
 

[Shri T. T. Krisnnamachari.] always, but up 
to a point; you cannot compel or ask  the 
industry    to    take second grade.    That is the 
point that I would like to urge.    My hon. friend 
need    not    be    uneasy    because     he 
brought that thing to me.    I said that this is a 
matter in which 'you have got to go to school; 
you have got to learn this  important   
consideration.'    There is the consumption 
demand.    I cannot compel  people  to   buy  
breakfast   food in  this  country.    The 
breakfast  habit is practically dying out.    It 
may be a good thing but    you    cannot    do    
by manufacturing    breakfast    food.    The 
people have got to buy    them.    You can 
purchase the technical know-how, you can 
purchase the foreign    talent but consumer 
demand is something to whicn  our  Indian  
capital,  our  Indian industry or Indian  
industrialists  have not devoted much time.    It 
is a technique; you have got to make a person 
buy more than what he wants. That is a 
technique that is  brought    about    by this new 
type of  concerns    that    are flourishing  in 
England,  namely,    any person comes and 
buys what he wants. There is no selling agent; 
there is no salesman  behind  the country    but    
it is so  arranged that if  a  man    wants to buy a 
tooth paste he goes round to pick that tooth 
paste but he sees several others  and  he    
thinks,    'probably my wife would be pleased if 
I took a bottle of jam   for   her'   and   then   he 
says 'the child is there'  and he takes a  carton of 
crunches.    He then    goes to the counter and 
pays the sum.    Instead   of paying  the   one  
shilling    or whatever it is for the tooth paste, 
he pays  15 or 20  shillings.    The increase in 
this method of    selling    over    the previous  
counter  selling  is  something more than 400    
per cent.,      440    per cent, or 450 per cent. 
This is a psychological matter.    If he comes   
into    a shop,   he  says    something    which     
is given  and then he pays  up and goes away.    
In the other    case,    he    buys things    which    
are    not    immediately necessary.    When  he 
starts from    the house he is uoverned by the 
extent of his purse rather than    by    his    incli-
nation.    This  is  a kind of    techniaue which  
has got to  be    studied    and  I 

would humbly suggest the opening of schools 
to teach the industrialists that they must study 
consumption tastes of the people. They must 
know consumption technique. That is all for 
consumption. But as regards the points that my 
hon. friend Mr. Ghose made. I would like 
again to urge on my hon. friend who, I know, 
is a good enough economist—he knows 
industry and he knows the protection—to 
realise the fact that Government have got to be 
extremely careful. We cannot be stampeded 
into taking a false step by vested interests or 
by the propaganda that they make. 

SHRI B. C. GHOSE: I may only say-that 
that was not my point. 

MR. DEPUTY CHAIRMAN: The question 
is- 

"That the Bill be returned" 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till   2.30 P.M. 

The    House    adjourned    for 
lunch at one of the clock. 

The House reassembled after lunch' at half 
past two of the clock, MR. DEPUTY CHAIRMAN 
in the Chair. 

THE TAXATION LAWS (EXTENSION 
TO JAMMU AND KASHMIR) BILL 1954. 

THE DEPUTY MINISTER FOR FINANCE 
(SHRI A. C. GUHA) : Mr. Deputy Chairman, I 
beg to move: 

"That the Bill to provide for the 
extension of certain taxation laws to the 
State of Jammu and Kashmir and for 
matters connected therewith, as passed by 
the Lok Sabha, be taken into consideration." 

Sir, this Bill has a history behind it. At tha 
time of the achievement of independence, 
there were about 600 and odd Native    States    
or    Princely 
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States interspersed throughout the length and 
bredth of India. When the Constitution was 
promulgated in January 1950, all other States 
integrated with India but Jammu and Kashmir 
integrated only in three subjects. In fact other 
States made formal or informal integration 
even in 1947-48, but there were either some 
misgivings in the minds of the rulers of 
Jammu and Kashmir or there might have been 
some political wire-pullings from some 
unseen sources; and Jammu and Kashmir 
State did not integrate then and did not 
integrate even at the time of the promulgation 
of the Constitution in January 1950. It 
integrated only in three subjects, defence, 
foreign affairs and communications. So there 
was a limitation on this House as to the scope 
of the legislations passed by this House and 
Parliament was not authorised to pass any 
Bill, except on those three subjects, which 
might have its applicability to the State of 
Jammu and Kashmir. Hon. Members may 
recollect that in almost all the enactments and 
legislations passed by this House, in the short 
title, a proviso was being put that the Act 
would extend throughout the whole of India 
except Jammu and Kashmir. 

I know, Sir, the Members were not taking 
that proviso with good grace; there was deep 
resentment about that proviso. From time 
immemorial Jammu and Kashmir were parts 
of India, geographically, culturally and ethno-
logically. There cannot be any question that 
the regions now comprising the State of 
Jammu and Kashmir were integral parts of 
India from the earliest ages of Indian history. 
So this limitation on this House was really 
and rightly resented by the Members of this 
House as also by the public. Sir, the 
Constitution, about which we are so much 
proud, practically did not apply to the Jammu 
and Kashmir State except on those three 
subjects. Long discussions took place. Some-
times angry words were uttered in this House 
or in the other House, anyhow in this 
Parliament. Impatience of the Members    was    
expressed    on 
fi9 R.S.D. 

many occasions about this reservation of the 
Constitution and this limitation on the power 
and authority of this House. Then in 1952 
some discussion took place between the 
Government of India representatives and the 
representatives of Jammu and Kashmir. Some 
tentative agreement was reached but then 
those agreements could not be given effect to 
as it was thought necessary that further 
investigation and enquiry should take place. 
So things dragged on. 

I do not like to recapitulate here the internal 
affairs of Jammu and Kashmir during these 
years. Members know them quite well. I think 
this is not the occasion to recapitulate those 
things. Then in December 1953 the Jammu 
and Kashmir Government expressed a desire 
that they should discuss this matter of full and 
complete integration of the State with India. 
That discussion took place in January 1954. 
Certain agreement was reached and in 
February 1954 the Constituent Assembly of 
the Jammu and Kashmir State approved that 
agreement and finally put its seal of approval 
on the integration of the State of Jammu and 
Kashmir with India. Then on 14th May 1954 
the President issued an Ordei under article 
370 of the Constitution, the Constitution 
(Application to Jammu and Kashmir) Order. 
1954. If hon. Members will look into this 
Order, they will find that with few exceptions 
this Order enforces the whole of the 
Constitution of India in the State of Jammu 
and Kashmir and this Bill is only giving the 
formal and legal shape to that fact and there 
also this Bill will deal only with financial 
matters, matters, which are concerned with the 
financial integration of Jammu and Kashmir. 
There are some other matters for which other 
Ministries would take charge of piloting 
certain Bills. I am here, Sir, to pilot ' this Bill 
for the financial integration of Jammu and 
Kashmir with India. 

The Bill as presented has given a list of the 
laws which will be enforced by the passing of 
this Bill.   There are 

3927 Taxation Laws [ 29 SEP. 1954 ]       Jammu and Kashmir)     3928 
(Extension to Bill, 1954 



3929 Taxation Laws [ RAJYA SABHA ]    Jammu and Kashmir)    3930 
(Extension to Bill, 1954 

[Shri A. C. Guha.] eight laws or Acts 
mentioned here which this Bill intends to 
enforce or put in operation in the State of 
Jammu and Kashmir and these are all taxation 
laws. Sir, after the promulgation of the 
President's Order, the Central Government by 
arrangement with the Kashmir Government 
assumed de facto control of its taxation 
department and customs, central excise, 
income-tax, telegraphs, telephones, radio 
stations, military pensions as also the national 
highway from Madhopur to Uri. So this is 
what this Bill envisages or intends to do. 

This Bill naturally involves some financial 
loss to the State of Jammu and Kashmir and 
the Central Government has agreed to make 
good that loss. It has been calculated that the 
Jammu and Kashmir State will lose about 155 
or 157 lakhs of rupees, i.e., one crore and fifty 
five lakhs or one crore and fifty seven lakhs. 
At the same time the Central Government  
would also save something. Annually the 
Central Government was making a payment of 
Rs. 50 lakhs to the Jammu and Kashmir 
Government for the transit of goods in bond. 
The import duty collected on any goods going 
into Jammu and Kashmir was to be 
reimbursed by the Central Government to the 
Jammu and Kashmir Government. On that 
account Rs. 50 lakhs was being paid to the 
Jammu and Kashmir Government. That is the 
import duty which the Jammu and Kashmir 
Government would have collected on the 
articles consumed in that State. That is no 
longer to be paid by the Government of India. 
Moreover, the Departments now taken over by 
the Central Government—Central Excise, 
Customs, Posts and Telegraphs, Income-tax—
all these are expected to give a revenue of 
about Rs. 30 lakhs to the Central Government. 
So the Central Government would gain by 
about Rs. 80 lakhs and the Jammu and 
Kashmir Government would lose about Rs.   
157 lakhs. The Central Government has also a 
responsibility towards the Jammu and 
Kashmir State, 

as towards other States, for development 
works. So it has been decided that for the 
present the Central Government will 
contribute to the Jammu and Kashmir 
Government annually a sum of Rs. 2 crores 
and fifty lakhs and this arrangement will 
continue till the next Finance Commission 
makes its report on the financial allocation to 
the Jammu and Kashmir State along with 
other States. But for the present year, as I have 
stated, this financiaL integration has taken 
effect only from 13th April and not from the 
1st April and a pro rata reduction for these 12 
days has been calculated. So for this year the 
Central Government grant to the Jammu and 
Kashmir State will b,? Rs. 2 crores and forty-
two lakhs. 

This, I think, in short is about the technical 
and formal side of this Bill, but as I have 
stated in the beginning, this Bill is going to 
remove the limitation on the sovereign 
authority of this House and also the limitation 
oh our Constitution. In the Schedule, hon. 
Members will find the Acts which have a 
saving proviso to the effect that 'this Act will 
not apply to the Jammu and Kashmir State'. 
They will find a list of those Acts in the 
Schedule and by this Bill we are removing 
those saving clauses whereby those Acts were 
not in operation in the State of Jammu and 
Kashmir. 

Sir, I think there is not much now to say. If 
hon. Members make any points in the course 
of the discussion I shall try to meet them. But I 
think before I conclude I should mention here 
that apart from the formalities and the 
technicalities embodied in this Bill, this Bill 
has a wider political significance. This Bill is 
the assertion of the integrity of India. This Bill 
is the assertion of the sovereign authority of 
this Parliament over the whole sub-continent 
of India. Recently, this Parliament passed 
another Bill which extended its authority to a 
small territory in West Bengal—
Chandernagore—and I expect and  hope that  
in  the near future or 
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at some appropriate dates this House may 
have some further occasions to extend the 
authority of this Parliament and of the 
Constitution to other regions. And I hope 
Members will receive this Bill with a good 
grace. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Motion 
moved: 

"That the Bill to provide for the 
extension of certain taxation laws to the 
State of Jammu and1 Kashmir and for 
matter, connected therewith, as passed by 
the Lok Sabha, be  taken  into  
consideration." 

I have to inform hon. Members that the 
time fixed for all stages of this Bill is one 
hour. So hon. Members  will be very brief. 
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it will give a fillip to the trade of Kashmir and 
thereby improve the condition of the people in 
that State. It is a well-known fact, Sir, that the 
people of Kashmir are very poor and they need 
all our help and encouragement. In a family, if 
one child is a weak child, the father spends a 
larger share of his money on that particular child. 
In a similar way, Sir, we are very proud that our 
Government is going to give its due share to the 
Kashmir Government and try to make Kashmir as 
advanced a State as any other State in our 
country. And therefore, I wholeheartedly 
welcome this Bill and wish the best of luck te 
Kashmir. 

DR. RADHA KUMUD MOOKERJ1 
(Nominated): Sir, I wish to ask a simple question. 
I want to know whether in this Bill there is any 
light thrown upon the main issue of Kashmir's 
accession to India. I believe, this issue has not yet 
been solved in a permanent way. So I wish to 
know whether in this Bill there is any light to be 
derived on that main issue of Kashmir's 
accession to India. 

SHRI A. C. GUHA: Sir, I have not much to say. 
I am glad that all the Members have welcomed 
this Bill. Two hon. Members from. Kashmir have 
mentioned one point which, I think, deserves 
particular attention. The customs duty that was 
being realised by the Kashmir State was a duty 
really realised from the poor consumers in the 
State, and it was also a handicap in the 
development of trade and industry of Kashmir. 
The duty was collected not only on the imported 
goods but also on the export of any goods from 
Kashmir to other parts of India. So, it was in fact a 
very great handicap in the development of 
industry and trade of Kashmir, and it was also an 
oppressive measure for the poor consumers of 
Kashmir. As pointed out by the Pir Saheb also, 
customs duty was only encouraging smuggling. 
That, in a sense, was undermining the morale of 
the people there. Apart from the political      and 

3 P.M. 

SHRI KISHEN CHAND (Hyderabad): Mr. 
Deputy Chairman, I wholeheartedly welcome 
this Bill, and I am very glad that after all 
Jammu and Kashmir is going to be fully 
integrated in -our Union. It is becoming, in 
the real sense of the term, an integral part of 
our country, and we are really proud of it. I 
may point out in this connection. Sir. that it 
was very good of our Government to have 
given them a subsidy of Rs. 2£ crores in lieu 
of the internal customs duty, because there is 
no meaning in having any customs duty 
between the units of one country. I am also 
very glad, Sir, that it will help in the 
development of Kashmir, because after all, it 
was the people of Kashmir who were paying 
both, the import duty and the export duty on 
their goods; and now that this export and 
import duty has been  abolished. 
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[Shri A. -C. Guha.] 
financial implications, this is also a \ very 
important factor in connection with this Bill. As 
expected by Mr. Kishen Chand, this Bill will 
really give a new impetus to the development of 
Kashmir. He expressed a sentiment that 
Kashmir being rather poor and less developed 
than some other regions, surely it deserved 
better attention from the Central Government. I 
agree with him that it should be the aim and 
purpose of the Central Government to see that 
all parts of India should have equal opportuni-
ties of development. There should be some 
uniformity in the matter of economic 
development, and this is also one of the points 
in favour of this Bill. 

Then, Sir, as for the point mentioned 
by Dr. Mookerji,    I think, Sir,........................  

MR. DEPUTY CHAIRMAN: You have 
already mentioned it in your sr>eech. 

SHRI A. C. GUHA: He knows politics, and 
he can understand the implications of this Bill 
quite well. I need not say anything on that 
matter. Sir, I move. 

MR. DEPUTY CHAIRMAN: The 
.question, is: 

"That the Bill to provide for the 
extension of certain taxation laws ro the 
State of Jammu and Kashmir and for 
matters connected therewith, as passed by 
the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now 
take up the clause-by-clause consideration of 
the Bill. There are no amendments. 

Clauses 2 to 8 and Schedule were added to 
the Bill. 

1, the Title and the Enacting added 
to the Bill. 

SHRI A. C. GUHA: Sir, I move that the Bill 
be passed. 

MR. DEPUTY CHAIRMAN: Motion 
moved: 

"That the Bill be passed." 
SHRI S. MAHANTY (Orissa): Mr. 

Deputy Chairman.................  

MR. DEPUTY CHAIRMAN: This is the 
third reading stage. 

SHRI S. MAHANTY:   Yes, Sir. 

Mr. Deputy Chairman, at this stage 
naturally I have got nothing much to 
add. Let there be no misunderstand 
ing that I rise to raise a dissenting 
voice in regard to this Bill. Nothing 
could be more dear to me and to' 
India at large to see that this Parlia 
ment, which enacts all legislative 
measures with a preamble that the 
scope of the Bill does not extend to 
the State of Jammu and Kashmir, 
fmacts at least one piece of legislation 
where the scope is being extended to 
the State of Jammu and Kashmir. 
Therefore,   Sir............ 

SHRI A. C. GUHA: Not only that, but this 
Bill removes that proviso from so many other 
Acts. 

SHRI S. MAHANTY: That is what I am 
saying. So, nothing could be a better occasion 
for happiness and joy than this. But, Sir, you 
would permit me to mention that the ill-
advised policy of the Government of India in 
regard to Jammu and Kashmir has resulted in 
a catastrophe, and has resulted—what should I 
say, Sir? I should be more guarded—in the 
sacrifice of the life of the doyen of Indian 
patriots; I refer to Dr. Shyama Prasad 
Mookerji. 

MR. DEPUTY CHAIRMAN: We are not 
concerned with all those things here. We are 
concerned only with the Bill. And we are at 
the third reading stage. Please don't go beyond 
the four corners of the     Bill. 

SHRI S. MAHANTY: I am very thankful to 
you. Sir, for having rer minded me of the four 
corners of the 
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Bill. After all. what are the four cor 
ners of the Bill? They are the merger 
of Kashmir with India. And therefore, 
Sir, when I talk of the four cor 
ners, of the merger of Kashmir with 
India, I cannot help being reminded 
of the background.............  

MR. DEPUTY CHAIRMAN: That is 
irrelevant. I will not allow it. 

SHRI S. MAHANTY: Sir, I will not 
•tmbarrass  you  by   my   irrelevance. 

MR. DEPUTY CHAIRMAN: No  question 
of embarrassment. I want you to      be 
relevant. 

SHRI S. MAHANTY: I am relevant, 
Sir. And I think the Government 
owes us an answer as to why this in 
ordinate delay took place about 
Jammu and Kashmir, even though it 
formed part of the Indian Constitu-. 
tion, though it was a Part B 
"State ........... 

MR. DEPUTY CHAIRMAN: Are you  
opposing  it? 

SHRI S. MAHANTY: I am not  opposing. 
But I want to know it, and the Government 
should give us an answer. 

MR. DEPUTY CHAIRMAN: You would 
have been relevant if you had spoken earlier. 
You were not present ihere. 

SHRI S. MAHANTY: If you want to 
stop me, I am at your mercy. I 
will ............  

MR.   DEPUTY     CHAIRMAN:   It   is 
mot     a question of my stopping you. 
•orriing  to   the     rules,   you      can 
speak only if you are objecting      to 

:the  Bill. 
SHRI S. MAHANTY: I am not objecting to 

it. It is not a question of objecting  or  
supporting  the  Bill. 

MR. DEPUTY CHAIRMAN: Then, all this 
is irrelevant. 

SHRI S. MAHANTY: If you do not 
allow me, I can take my seat. If you 
do not like me to speak....................... 

MR. DEPUTY CHAIRMAN: It is not a 
question of my liking you to speak or not. 
You should be relevant. Every hon. Member 
is expected to be relevant. You know the 
rules. 

SHRI S. MAHANTY: What I am trying to 
point out is this. I welcome this Bill. There 
can be no opposition to this measure. 

MR. DEPUTY CHAIRMAN: Then you 
congratulate the hon. Minister. 

SHRI S. MAHANTY: I congratulate 
the hon. Minister. But at the same 
time, we wish to ask the hon. Minis 
ter to throw some light ................ 

MR. DEPUTY CHAIRMAN: You were not 
present when he moved the Bill. 

SHRI S. MAHANTY: I bow to vour ruling, 
and I take my seat. I do not want to embarrass 
you at this stage. 

DIWAN CHAMAN LALL (Punjab): May I, 
Sir, with your permission say a word in regard 
to this measure? While congratulating my 
hon. friend for bringing forward this measure 
before this House, it is necessary that we 
should at the same time congratulate the 
Kashmir authorities for having made it 
possible for this measure to be placed on the 
Statute Book. My learned (friend said a little 
while ago that the Government had delayed 
this thing. Perhaps he is not aware of the fact 
that time had to be taken in order that the 
agreement that had been arrived " at, known 
as the Delhi Agreement, was given effect to in 
its proper manner. After that agreement had 
been given effect to, it became necessary to 
bring in legislation of this nature. A.ny delay 
that has taken place is a matter of history. It is 
not a matter of dereliction of duty on the part 
of the Government or on the part of my hon. 
friend who has sponsored this measure. 

It is part and parcel of the circumstances of 
the case known as the Kashmir case. Sir, I 
have only      recently 
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[Diwan Chaman Lall.] been to Kashmir. I 
want to take this opportunity of saying how 
much the people of Kashmir look forward to 
their close connection with India. That very 
great learned leader of our people, Dr. Radha 
Kumud Mookerji, asked what the position was 
in re- < gard to the integration of Kashmir with 
India. 

SHRI A. C. GUHA: He used the term 
"accession". 

DIWAN CHAMAN LALL: That matter has 
been settled. 

MR. DEPUTY CHAIRMAN: It has been 
answered. Dr. Mookerji was not here when 
Mr. Guha made his speech. 

DIWAN CHAMAN LALL: Let me 
say this .........  

SHRI KISHEN CHAND: Is he within his 
rights in answering the points which you 
considered to be irrelevant? 

DIWAN CHAMAN LALL: I am per 
fectly within my rights on the 
third reading of this measure ................. 

MR. DEPUTY CHAIRMAN: You need not 
answer Mr. Mahanty. Both he and Dr. 
Mookerji were not present when Mr. Guha 
made his speech. 

DIWAN CHAMAN LALL: I am perfectly 
within my rights, Mr. Deputy Chairman, in 
saying what I desire to say in regard to this 
measure on the third reading of this Bill. What 
I want to say is this: Let there be no mistake 
about it that the people of Kashmir—and I 
have gone through village after village in 
Kashmir and spoken to the leaders who have 
fought for the regime and against the regime, 
spoken to the Ministers of the Government 
including the Chief Minister who is doing a 
wonderful job of work—are determined to see 
that this step that is now being taken leads to 

the greater glory of KasMmir. The next step 
will be the taking of the necessary precautions 
to develop the industries of Kashmir. Kashmir 
has got all the resources, and I see no reason 
why this taxation measure should not be 
utilised for the purpose of setting Kashmir on 
the path of progress, greater progress than 
even India or and other State of Inndi has so 
far achieved. So, I congratulate my hon. friend 
on bringing this measure to     the floor of this   
House. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill be passed." The 

motion was adopted. 

THE ADMINISTRATION OF EVA-
CUEE PROPERTY (AMENDMENT) 

BILL.   1954 

THE MINISTER FOR REHABILITATION 
(SHRI A. P. JAIN) : Sir, I beg ta move: 

"That the Bill to abrogate the evacuee 
property law in respect of persons who have 
done or do any act on or after the 7th day of 
May, 1954, which if done before that date 
would have rendered them subject to that 
law and to amend the Administration of 
Evacuee Property Act, 1950, for that 
purpose and certain other purposes, as 
passed by the Lok Sabha, be taken into 
consideration."' 

Sir, the Sabha will agree with me that the 
evacuee property law is an extraordinary law. 
There is no> parallel to this legislation on the 
Statute Book of any civilised country. We had 
to pass this law on account of the 
extraordinary circumstances arising out of the 
partition. There was no escape from it, but 
now more than seven years have passed and 
the question before us is whether there is any 
further need to retain this law on the Statute 
Book. The Sabha     will also agree with me 
thaft 


